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MOTION FOR MODIFICATION IN 
THE NATIONAL CADET CORPS 

(SECOND      AMENDMENT)      
RULES,1982 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Now we come to the 
last item on the Business for the day—
Motion for modification in the National 
Cadet Corps (Second Amendment) Rules, 
1982. Shri Satya Pal Malik. 
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SHRI S.W. DHABE (Maharashtra): 1 
would only like to say that this is a very 
laudable Motion. The honorarium given is 
very meagre. I hope the Minister would look 
into it in view of the present high cost of 
living. 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO) Mr. Vice-Chairman, Sir, I am 
extremely thankful to the hon Member, Mr. 
Satya Pal Malik, for having raised this 
discussion. We attach a great deai of 
importance to the National Cadet Corps, and 
we consider it one of the greatest youth 
movements not only in this country but in the 
world. It has been the constant endeavour of 
Government to improve the career prospects 
as well as emoluments of the NCC officers. 
As you know, there are three types of officers 
in the NCC. 

Sir,, while talking on the amendment, the 
hon. Member has delved into the entire gamut 
of training, equipment the compulsory 
military service,, so cial service, and what 
happens in the United Kingdom and 
elsewhere, as also he has mentioned about the 
intake of NCC into the Armed Forces and 
that NCC is not good for anything. I would 
like first of all to say that this is not a correct 
picture at all. The aim of NCC, when it was 
started, was the development of leadership 
character, comradeship, and the ideal of 
service  and the stimulation of interest 

1 
in the defence of the country to the widest 
possible extent. After 1962, consequent to the 
Chinese aggression, NCC was made 
compulsory for eyery-one. Ex-Service 
Officers and Short Service Regular 
Commissioned Officers were 'taken in the 
form of whole-time officers. It was felt by the 
Planning Commission some time in 1970 that 
after 20 years had elapsed it was imperative 
on Government to evaluate the work of NCC 
and the way the NCC was functioning. So the 
Mahajani Committee was appointed. 

SHRI  JASWANT     SINGH   (Rajas-
than):   Who? 

SHRI K. P. SINGH DEO: Mahajani 
Committee. He was the Vice-Chance-llor of 
the Poona University. And the Mahajani 
Committee, after due deliberation—ithere 
were many eminent people in that 
Committee—gave their recommendation 
which was accepted by the Government. And 
the terms of reference of the Mahajani 
Committee were; (a) to evaluate the work of 
the NCC programme since its inception, with 
specific reference to its aims and objects and 
(b) to recommend measures necessary for the 
changes in the aims and objects, organisation 
and training of NCC programme, and 
consequential financial and administrative 
arrangements. 

The Mahajani Committee then revised the 
aims of the NCC to these: 

(a) Development of leadership 
character, comradeship, spirit of sports 
manship and ideal of service. 

(b) The creative force of discip 
line and trained manpower    which 

in   a   national   emergency,   could     be of 
assistance to the country. 

(c) To provide training fer stu 
dents with a view to developii i in 
them officer-like qualities  thus also 
enabling them to obtain coamtisKHM 
in  the armed f.oscr* 

The motto of the NCC is unity and 
discipline. (Interruptions) : Will you kindly 
allow me to finish? Then I will answer 
anything which you will like me to clarify 
Kindly do not disturb me in the middle of it 

Thus, after the Mahajani Committee 
evaluated the aim of the NCC the aim was 
slightly different from what it  was when it 
was started. 

The hon. Member has, in his amendment to 
the Rules, asked for increase in the 
honorarium to the Senior Division Officers. I 
hope, he means the Part-Time Officers 
because of the three types of Officers, one is 
regular service officers who get the same 
allowances and pay as those   in   the  
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army, navy and air force. The second type of 
officers are the whole-time officers who are 
ex-emergency commissioned officers and ex-
short service commissioned officers who get 
Rs. 50 less the regular officers, that is, the 
service officers. And the third is for the Girls 
Division and the part-time officers. I hope he 
means this for the part-time officers. 

Sir, if you kindly go into the 
evolution of the NCC, as the hon. 
Member has pointed out, according to 
rule 35 of the NCC Rules, 1948, the 
NCC part-time officers of the .Senior 
Division were eligible to an hono 
rarium of Rs 75 a month only, and 
that of the Junior Division was only 
Rs. 50. Thus, after the Mahajani 
Committee       recommendations, vide 
amendment promulgated by SRO 181 on the 
1st of July, 1982, the honorarium for the 
Senior Division was increased to Major and 
equivalent rank to Rs. 100; Captain Rs. 90; 
Lieutenant and equivalent Rs. 80; Second 
Lieutenant Rs. 75 per month. In the Junior 
Division; Chief Officer Rs. 75 per month; 
First Officer Rs. 65 per month; Second 
Officer Rs. 55 per month and Third Officer 
Rs. 50 per month. 

Sir, this was felt by the Government to be 
grossly inadequate. Therefore, in 1982, first 
the proposal of enhancing the honorarium of 
these officers, part-time officers, was mooted 
at the Joint State Representative. Directors 
Conference, and then it was taken up in the 
Central Advisory Committee of the NCC, 
where all the States are represented, the 
Directors are also present. And the 
recommendation given in 1982 was that it 
should be. For the Senior Division: Major and 
equivalent Rs. 350 per month; Captain Rs. 
300 per month; Lieutenant and equivalent Rs. 
275 per month; Second Lieutenant Rs. 250 
per month. For the Junior Division: Chief 
Officer Rs. 250 per month; First Officer Rs. 
230 per month; Second Officer Rs. 215 per 
month; Third Officer Rs. 200 per month. 

Now, Sir, this is the response. 1 will just 
come down to the response given by the State 
Governments who were parties to this 
decision in 1982. On this 1 have also 
answered a question on the 13th of March, 
1984 in Rajya Sabha, unstarred question No. 
1574. Only the Governments of Gujarat, 
Naaaland, Andaman and Nicobar Islands, 
Dadra and Nagar Haveli, Goa, Diu and 
Daman, Mizoram and Pondicherry have 
agreed to the revised rate of honorarium, 
Governments of Kerala, Madhya Pradesh and 
Tamil Nadu have not agreed on the above 
rates. The Government of West Bengal has 
agreed to the revised rates in principle but 
have suggested that the Central Government 
should share 50 per cent of the additional 
expenditure involved. 

The Government of Orissa have suggested 
a revised scale of honorarium which is much 
less than the revised scale proposed by all of 
us. 

Final replies from the remaining State 
Governments are still awaited. Sir, as per the 
existing conventions, we can only issue orders 
and enforcing revised rates of honorarium • only 
if at least 50 per cent of the State Governments 
and Union TerrU tories administrations have 
conveyed their concurrence to the same. Sir, the 
reason is very simple. We cannot com-ple the 
State Governments. We cannot dictate terms to 
them. We can only persuade them and take their 
concurrence. Sir, the reason is that some of the 
equipment    and    some    of the 
sharing ____    (Interruptions)      Kindly 
hold your patience. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Please do not interrupt 
him. 

SHRI K.P. SINGH DEO:   Sir,  I do   • not 
want to tax you but I    want to • be very brief. 

Sir, the Central and State Governments 
share some of the expenditure on NCC. The 
expenditure is not wholly met by the Central 
Government   or     wholly   by     State 
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Gevernments. A,s far as the pay and allowance 
to service Officers and instructional staff 
deputes to the N.C.C. whole time girls cadets, 
it is entirely borne by the Centre especially 
charges in relation to Director-General of 
N.C.C., NCC Directorate in the  States N.C.C. 
training establishments: The provision for 
transport, equipment, weapons, practice 
ammunition and clothing is borne by the 
Centre 50 per cent of the camp expenditure is 
also borne by the Centre. The State 
Government only defrays the pay .and. 
allowances of civil employees in group 
headquarters and units. Office accommodation 
furniture, office equipment, training and 
ammunHy grants, cost of fuel in respect of 
group head quarters are borne by the State. Re-
freshment allowances and wishing allowances 
of N.CC. cadetes, honorarium for N.C.C. part-
timers is entirely borne by the State Govern-
ments. Then pre-eomraissioning tra- . ining 
and then 50 per cent of the camp expenditure 
again borne by the States. Therefore, it should 
be appreciated that in respect of items in which 
the State Governments are bearing fully. It will 
not be correct nor will it be practicable for the 
Central Government to force a decision on 
them without their concurrence. I have already 
shown the response of the State Governments 
except two State Governments and five Union 
Territories who have responded and all others 
have not responded. Therefore, . the intention 
of. the hon Member is very laudable. I agree 
with him httndred per cent that the emolu-ts of 
the part-timers should be increased but due to 
special circumstances it is just not possible for 
us to 'do anything unilaterally. Therefore, I 
would ask the hon. Member to help in 
persuading the State Governments who have 
not agreed so far to at least agree to our 
proposal mooted in 1932 which have not been 
accepted by some State Governments. Now, he 
is suggesting trice the amount which was 
agreed to, but has not been implemented  so  
far.  so.  T would     re- 
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quest the hon. Member to help in persuading 
the State Governments and i could also 
request him to agree to this improvement, in 
the light of this I request him to withdraw his 
Motion. 

THE VICE-CHAIRMAN (SHRI R, 
RAMAKRISHNAN): Mr. Satya Pal Malik, in 
view of the Minister's reply would you like to 
withdraw or you want to pass it? 

THE VICE-CHAIRMAN (SHRI K. 

RAMAKRISHNAN): So, you are pressing 
this Motion.    He is not pie-sing. 

The Motion was by leave, withdrawn. 

THE VICE-CHAIRMAN SHRiI R. 
RAMAKRISHNAN): Now, hon. Members 
we come to end of another very useful 
though it was a short session and it was very 
interesting and with the cooperation of all the 
Members... 

Now, the Hon'ble Leader of the House 
would like to say something 

THE    LEADER    OF    THE    HOUSE 
(SHRI PRANAB KUMAR MUKHERJEE): 
Sir, it is ust customary and I would like to 
express my gratitude to you and through you 
to the Chairman, Deputy Chairman and other 
presiding officers and also to all the Members 
belonging to my side and to the side just 
opposite to us for 'he -ooperation which they 
have extended. Though on some occasions 
we have differences of opinion and approach 
sometimes it leads to heat-rd discussions but 
also at the same time we have been able to 
build up a very healthy tradition which we ha  
maintained even during this Peso Though 
the- present,leg of the Sewwn 
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is short but useful-In fact, we started our 
business in Winter—Rather it was biting 
winter then and we are ending the 
session almost in the midst of scorching 
summer. But that has not changed the 
mood or the temper of the discussions or 
deteriorated the level of the discussions. 
I wish all the Members a very happy and 
useful inter-session period and express 
my gratitude' to all of them for extending 
cooperation to transact to business of the 
House and particularly to you, Sir, and to 
your other colleissues and to the staff 
and the Secretary-General. "Fhank you. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): Thank you. Now I 
would only like to Join on be-sialf of the 
Chair and on behalf of myself the Leader 
of the House in tanking all the 
Members... 

SHRI LAL K. ADVANI:    On 
behalf Opposition also. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):.. .for the co-, 
operation which they have extended. We 
hope the high traditions set up by the 
Council of States or the Rajya Sabha will 
continue. I am thankful to the hen. 
Minister of Parliamentary Affairs who is 
here at the concluding portion of the 
session and to each one of you and I hope 
that we will meet again when the 
Monsoon Session is announced. With 
these words, I adjourn the House sine die. 

The House then adjourned 
sine die at twenty-six minutes 
past eight  of the cloik. 


